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IN THE CENTRAL ADMINISTRATIVE Tm/AimAL
AHMEDABAD BENCH ‘

0O.A. No. 114/88, 115/88, 116/88,
AADG:

.~

117/28, 118/88 &« 119/88.

DATE OF DECISION _ 14.9.1%22,

Popat Mohanlal Haik & Ors

Petitioner ¢

Mr. Kartikey raval,

Advocate for the Petitioner(s)

Versus

Union of Incia & Ors,

Respondent,

Mp Akil Kureshi for Mr,Jayant

pateiAdvocate for the Respondent(s)

CORAM :

The Hon’ble Mr. §.V.Krishnan, Vice Chairman.

The Hon’ble Mr.R.C.shatt, Jucicial lember.
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O.i. 114/88

1.

2.

Popatlal liohanlel Laik,

Age 29 years,

resicin¢ at Chhani Jakat Naka,
Near H.WP. Colcny,

Vadodarae

Arvindkumer hanabhel karmar,
ace 27 years

resic¢inc¢ at galj
Post Sokhaca, Va

pu

H ('J‘

i
(aXe

%).

l
S

D.Ae 115/88

1.

2.

3.

4.

5.

Budhisagar Goaplbhai Parmar
age 25 ye€ars

ﬂl

’

¥

Narsingphal Karunbhal racdniyar
age 277 years

Kanubhali Layabhaili Parmar
age 32 years,

Ko. 1,2 & 3 resicéing at
~aljipure, Fost Sokhaca
vadocara.

arvindéohai Ramanbheil ligkwana
ace 26 yeers

Lalub Hcl Shankarlal Rana,
age 2¢ years,

resicding at Motil Golvad,
Chhani, Vadodeara.

O.A. 116/88

(%)
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Katwarbhai Chimanbheail Frajapati
age 30 y<ars,

resicing at Khumbharwaca,
Chhani, Vacdodara.

Dhiraphzi somachel Fatel

age 28 ears,

recicing &t $@©tni Char Kkaste,

ncar ratvard-an Hostel,

vacoCarae.

Roniyalbhei Layapheil Farmar

age 29 years,

resicing at wal jipurs,

rost Sckhace, Vacdodara.
117/-8

2neilel lianilsl Rana

age 32 years

resicins et Moti Golwagd,

Chhani, Vedodara.

Jayantibhai Lallubhai Rathod,

age 2€ years,

residing at Cnhani,

leti Golwad, Vaedodera.
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Dehre 118/88
1. Chandrakent Ramchandra Pawar,
age 31 yedrs,
resic¢ing at Shastri HOstel,
Rocm No.24, Kothi Chhar Rasta,
Vacocara.
2. Ghanshayamohal 1ndulal Joshi,
age 25 ycars,
resicine at Shastri Hostel,
Room lioe.2&, kotni Cinhar kasta, i
vacodara.
3. Layebhai lohanobial Sclanki,
ace 22 years,
r651<1Pf et Kunchele,
Taluka Daoshoi,
List: Jééoéara.
Dol 115/88
1. Wiranjen DBucnisecar ratel,
age 28 years,
reeicine at Kansare Fole,
Jesant Z2uilding,
VaooCara.

2. hachavpnai Cnandubhal Farmer,
ace 22 years
resicing <t p
Kunchela, Tal

r

List. Vacocara. bis e b Aprlicants.

(Advocate: Mr.Kartikey Kaval)
VLRSUS,

1. Union of India,
(Notice to be served through:
Mr.Swaran Singh and/or his
successor in office,
Chairman, Canteen Stores Department,
Canteen Ad-hoc Committee, »
(Lepartment of Atomic Energy)
Heavy Water PFlant)
. Fertilizer lLiagar,
:aroéa - 351 750.

2. ilelie Xnurana
and/cr his successcr in office,
works lanager, Canteen Stores
Lepartmant, Canteen Ad-hoc
Cw ittee, (Lepartment of
Atomic Energy, Heavy vater Plant)
F... Fertilizer iagar,
czroca - 391 750. b ResponcCente, ‘

(advaCates lr.akil
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D.Ahe114/88, 1i5/c8, 116/¢8
117/66, 118/88, 119,88

Per: Hon'ble lir. K.Ce3hatt, Jucdicial lMember,
’

for lr. Jayant Fatel, learned counse=l for the

.

responaents present.

matters

'
2. in all these six / & co:mon question arises
&s Lo whsther the decision of the Heon'ble Suprenc
B ocn Ty = = S rrand e It g3 ey 1 e L ——, =
Court hes been implemented oy the reEg pens.cnite y «Jn

15th Jaly, 1992 the partics had submitted before us

that the respondents have docicded to irplement the

cecislon of the ion'ble Sipreme Court an

Q:

therefore, tne grievence c¢f the applicants was
likely to be recdressed anc therefore,above matters

were acjourned. Today thouch ncne is rresent on

~
I

learnec acvocate for the rosnondents hes roduced
b=fore us the office order cated 25th ha,y, 1992

passec¢ by the Government of Inie, Le

PEr this order, the grieveances c¢f the applicants
ére satisfiec and now no grievance remeinSe Though

present for the anvlicants
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we find from this office order procucecé by the
responccnts that the same is issued in accordance
with the judgment of the Hon'ble Supreme Court

referrec to therein. Ve also take note of the

suoiiscion of the learned acvocCate lir. akil
lureshi thet the names of &ll the enuwlicants v
involved in these matters are rcferred to in this

office orcer &nc they have been clven a&ll the

benefits as are acmissible to other Central

lsx October, 1991 except G.F.F., Fension and

Group Insurance Scheme in respect of wnich

separate orcders were awaited from Lepartment of
Ferscnnel an€ Training. The copy c¢f this orcder
A

to be kept in the file of the first mztter i.e.,
J.A. 114/88. All these matters having cormon

cause are disposec¢ of today by common orcer. Now

view of the
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they have becoms

office orcer datec¢ 25th Hay, 1622 pessed by the
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Cnergy, Heavy water Plent, Baroda. The copy of

e \ 5 <3 5 B e e P
caCh Ccasc. The J.As are clspocsed of having
.
- R - ! T - e e o s =
pecome lnituctucus. WO Q0rcers es to costs.
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(R.CBHATT ) ( N.V.KRISHNA! )
- Judijcial Member Vice Chairman



